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present OA seeking to impugn the aforesaid order

penalty imposed by the disciplinary authority.

2. Respondents in their counter have pointed

out that applicant is not cooperating and has not

appared on the dates fixed for hearing of the appeal

and on each date, he has been sending applications

seeking adjournments on the ground of illness or other

domestic circumstances.

3. Counsel for the applicant on seeking

instructions from his client who is present in court

makes a statement that any suitable date may be fixed

for hearing of the appeal. In the circumstances, we

direct the applicant to appear before the appellate

authority on 10.4.2001 at 11.30 AM on which date, the

appellate authority may either hear the appeal and

decide the same or fix another suitable date for

hearing. It is clarified that in case the applicant

fails to appear on 10.4.2001 as stipulated or on the

adjourned date which may be fixed by the appellate

authority, it will be open to the appellate authority

to dispose of the appeal on merits even in his

absence.

4  Present OA is accordingly disposed of with

no ordeK\is to costs.
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